Affidavit to be Fuenished by the candidate alongwith Nomination Paper
Before the Retvraing Officer
For clectian to.... 204K, (name of the House)
From.... 26. 24 RURAL.., ...Constituency(Name of tae { onstitien.

 NAMND KUMAR PR onidapghoninife of, LATE, SURAT RAL

""""""""""""""" NILL - SAnDH A DAMBRR, Bornl, MoTpUl, BEET. MUTAFF AR BUR
ﬂ.go.l.....é‘.p!.-}m~ rﬂsidcn'.uf{ ................. coeeneoimntion full postal address), o vandedele @i b atfie !

Election, do hereby solemnly affirm and stuie on oath as under:-
( srike oyt whichever is not applicable

il BT ! e
(1) 1 am & candidute s upkhliisyr--- oL a—-l'ﬁuﬁfaﬁh political party )/ am comtesting as an
Independent candidate,

(3) Details of PAN and stutus of filing of Income tax refurn :

SL No. | Names Permanent The financial year for | Total income
Account Number | which the last shown In Income
(PAN) Income-tax return has | Tax Relurn { in

: = ; = bean filed Rupees) o

’ Self AENPRELYE| Fh o8t6-1y | —8r2.080. |

3 Spouse- AGOPV PTG | £ v~ 2evt- 15 | -2,33 230

3 I.'Hp-mdeﬂ 1 AL AfrL_ .

4, Dependent 2 o . Agp ML

5. Dependent3 . ... A e A

(3) The following case(s) is/ are pending against me in which cognizance has been taken by the court:-

| 5. | Offence Description
MNa.

{a) | The details of cases where the court has token
cognizance, Sections of the Act and description

of the offence far which cognizance taken : L
RS P

(b} | Name of the coun, Cuse No. and Date of order

taking cognizance ; =
(e} | Details of Appeal (s) / Application(s) for revision e )
= (if any) filed against the above opden(s) - Fu i A,
4, Cases in which [ have been convicted by a court of law(other those referred vo in Form 26):  ~ -
[{a) ] The details of cases, Sections of the &3 i N e v R
i Act and deseription of the offence for
i which convicted ; : ML |
L e ST E PR .
i!’h} .Nam: af the Courtl{s). Case No. and |
| I Date(s) of order(s) . IS . |
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13p Thut I give hevern below e deetails

taw sponse and all dupendents:

mova
MNate:

I. Assels in joint name

*

indicating the exten of joint ownership will
2 In case of deposivInvestment, the details

Name of Bank/ Instiiution and Branch sre
3, Value of Bonds/Share/Debent

companies and as per hooks in
4 . Dependent’, here means u person,
5. Details including amount is 1o be

of v ie wamets {movable and jiamovable ete. ) of mysel:,

also have o be given

substantially dependent on the income of the candidate.
Elven separately in respect of each investment)

including Serial Number, Amount, Date of Deposit, the Schamg,
o he given _
ures a8 per the current market value in Stock Exchange in renpect ot listed’
case of non- Jisted companies should be given,

' Cash in hand

Description
/

| Belf

Spouse

Dependent-1

Dependent-2

Dependent-3

At pere 8T Redubm gy
Dietails of Deposits in Bank
accounts (FDRs, Term Deposits
&nd all other types of Depasits
including saving &Ccounts),
Dreposits with Financial
Institutions, Mon Banking L
Financial Companies and -
Cooperative societies and the
amournt in each such deposit

28t

£32L:

e By Lo T

IS

rile |

P A i

!E,ﬂ-i C"Q:r_- &

1",°3,*‘2£:«

rur | ==

A

Details of investment in Bonds,
Debentures/shares and units in
campanies/Mutual Funds and
others and the amount,

28 240~

2,13 96m -

|
|

. B

(V)

{iv}

Detsils of investment in M55,

and investment in any Financial
Instrument in Post offics or
Insurance Company and the
amount

Postal Savings, [nsurance Policies.
7

§
¢

MEC.
2L o

39).£69.

Personal loans/advance given 1o
any person or entity including
firm, Company, Trust eic. and

| other receivables fram debeors
and the amount,

Loyee
Pirwu..'u-t-_.

a2 cis-

W

[vi)

(vii}

Mator Vehicles/Airerafis/
Yachie/Ships (details of Make,
Registration No, ete, Year of
Purchase and amount 3

25 M25¢.

M

ﬁflf

Jewelry, bullion and valuable
thing {give details of weight and
| value)

G‘pawuagh
S'faw ton

me...a,w,sé;}
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gy -3 vl 1 T T
!I:q;{r:m:::s ‘H\Efq L8 cne - L ] - AT . N.J'l.._‘___}
:[u,lt.-ruu'l‘utlh'llnl 4,1--3;9?3, 18,6679 | S P el | sr— |
..I..D mavable ' '_' N i
(Mee: Fruparﬂu in joint uwnershsp indicating the cxtent of joimt nwmr-:.lﬂp will also have to be indicat:d
1 Each land or building or apartment should be mentioned separaiely in this format.)
| Deseription Lie Self Spouse Dependent-1 | Dependent-2 wﬂenﬁ‘]
e s By
L 5L
F— Gt SR 1R O R B
Survey number(s) -
Aurea (Total measurement in A ;
acres) e . ,_;igb::d 5'31/2'%’1‘5 paT - M .
“Whether inherited property
{ Yes or KO) Mre_ e M - ML
Dmufpm'chuninnmol‘mlf p Bl T b Mg
acquired property . - 8 o e Ml M e
Cost of Land (in case of
purchase}at the time of .P‘,EQHF'E'/; ML APE_ i AP
purchase
Any Investment on the land by
way of development, Mie . e A A o e
construction ete.
Approximate Current marke!
P G,?E'?%P?é 1‘3“,‘55‘,“% NI A AT
Location(s) ¥, M
Sustey mushoria) M ML ¥ A
Area (Total measurement in
sq. ) e I M Aare—g AL
Whether inherited property
(Yes or NO) At M AL M o
Dmufpmmue;ncmufself AL N NI A AP
Cost of Land (in case of :
purchase) at the time of Mie__ AT AT A Ape
purchase
Any Investmenton the land by
unyufdevelqgmlm._ L 4 e ASE APPE_ AP
comstructionete. © - 3 i
Ap_:mximi.ttﬂumﬁmket -
iyl AftE___ e AlrE_ AL MY L.___-.
(i) s, pmry AL T
{including M} - Setecduls A':Luh i -y 5 AP
-Location(s) 3 adiachad, [fort 52 - -
-I!Ewm% Afiacind S
uilt up Area & £ ja20 T AP Abfe
measurement in 5. L) 3256F 1320 S5H, 1 I il i
.'__ & !



[

" wiher inheriled property

f Frmm} 6 s e = N“—T Mee, |
B u- of purchase in case of seir 1 =
f 4 .a._‘:lt'lln;,d' r]q‘npq.:l'f‘_i,ln: OF 2euf .o ) - At o L A Are I
i | e e e Y et e T i [
y C el uf property {in cuse of ’
| e rehase) at the time of e Adfe A rerc | M
\ |echese :
| Ay Invesiment an the
[ priperty by way of drikinems M e Al A M.rt___
| opment, construction eic. ‘
| L _iﬂpﬁ:ﬂkrmm e : 4?,&5;9”/- Barézﬂ%_ AT MM .n:l_.rl.,:__ :
(v} | Besidential Buildings (inciuding | 4 par | Ao %
apartments,) R S S S wbom il uls T
I -Location(s) =5, ﬂ-#m:.nf-ﬁ g—-—-t—_g_, AR Ao
L= Survey number(s)
:;E;fﬂm Messrement in IPesfe | 5 SC sk A Adie_ A= -
Built up Area (Total
H!uiﬂ]ﬁnmthnq. ft.) IR | a8Cgt | e ALE_ AN
Whether i ited property
{Yes or ;lglrn M [ 4 mAsE Apte Anre_
Date of purchase § fsel
| oo ui:ad P:mmm case of self o it e Aprg | Adrg
Cost of property (in case of .
purchase) at the time of ALt e Al T AL Arpd |
| purchase
: Any Investment on the land by s
: way of development, P L . ARy LS ASPE A
canstruction efc,
Approximate Current market
s m .i,'}j;#ﬂ-a/fa #z,mﬂﬂuj},_ M P AL
jv} Dllm{:;mh Bs interest in AT Are R Ae AbrE__
| {¥i) | Total of Current Market i
L Vaueof (i) to (v) above 71830500/ £ ’:"zf':nf/" i e e
(6) I give herein below the detalls of liabilities/ dues to public financial institutions and government -
(Note: Please give separate details of name of Bank , institution, entity or individual and smount for each item)
I_S. ' Deseription Self Spouse(s) Dependent-1 | Dependent-2 | Dependeni-3 |
No.
Rl i ay [=ave vi i I
i Name of Bank or FI h‘;}.ag ‘g::"‘t i M?h o Adve
Amount outstanding, ; Aeny Head , Laeed i
. | Nature of ioan ~ dhase Sabds| T
i Loan or dues to any
i individuals/ Entity other than B
! mentioned in (i) abave, g‘.r &-sy H-Y: Ml Mie_ AP i =
Nama(s)
f Amount oulstanding
L Natire of loan
4

h..]..‘-{‘:gw""l“:ﬁ | il



Ay other liability AFE P NI | e AL
Grand total of Hiabilities Y AR A e
(0 | GosameniDues: | 7T / =
Dlues to Jepartmients deali ;
with government o NN MNie e |i AP L
b _Becounmodation i ;
Dhes 1o departments dealing |
with supply of water AL pdfe, o APEL P
Dues to departments dealing |
with supply of electricity e L 78 A Py — P |52
Duos to departments dealing
with supply of e AL Py AsL_ e
telephones/mobiles = = :
Drues to departments dealing
with government transpon P ;
{h\dlﬂlﬂ[ aircrafis and = ML M A F L
lelicopters)
[ncome Tax Dues ML AP o . ALPL s L
Wealth Tax Dues i . P L AL ALY
Service Tax Dues L T AMFE AP AdrE__
Municipal /Property Tax Dues N AP A APE_ ApPE_
Seles Tax Dves AL At Attt P AT
o i L S— AP Adbe_ o 3.0 oo S
Gﬂlﬂhﬁldlﬂﬂuﬂ.duﬂ ML A YL ALFE »rL =

{Giv; detnils of highest School / University education with full form of the certificate/ diploma/ degree course)
{(Name of the School /College/ University and the year in which the course was completed,)

(%)} ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

L2 :

1. | Name of the candidate ShASmUKUm.  psanid KUMAR R AT
- DgAs A
2| Full postal address s e PRk Sair 7 TR LR
3. | Number and Name of the constituency and
e F6,8ARUR AT, BIHAR |

3. | Mame of the Political party which set up the
candidate (otherwizse write ‘[ndepandent’)

DASHTRIY A TANTA DAL

4.| {a) Mumber of cases in which conviction onder
passed (other lhl.n those referred to in Form 26)




[

—J_{u". Teial nimber o Pending cases where the iy |
: Coart (5) have taken cognizare - Al |
]_'"'i_ Fl.:'&:;{__“ h = I & '--E. For 'H.-h‘]T;F‘“‘.eH‘ = hl_lull-i | AL S BT r
et e o | lbovmeVas Retnfled |
(2] Candidate A FNPRS oY A _|=®/203c |
.| (b} Spouse: AGOPA 733 6 2oy 172,337,550
P8 e SN 7 S ) i T e L E2
|6, : _Betails of Assets and Lisbilities in ru A
L Description Sell Spouse | Dependent-1] Dependent-li Dependent-i1i
(A Moveable et
] Asset (Total vate)  [252647% - ity L v | A
= : - st Gl i )
[ ::::" d ERER T ZRITBL. i A AdP A
(1) | Purchase Price and . - W
Development Cost of P4 o b
Immovable Property B, 59, mﬂ'—';.’” WoB e YT AR
(Total Value)
[ii) | Approximate Current :
Market Price of E,ﬂ“,"‘ﬂ,'“‘:"’}’: ADpeming = e _ Mo
Asset (Total Value)
7 Lishilities * MY
i} Governman:
( dues CTona) el ik (S . PP W, i
(1) Loans from Bank, .
Financial Instituticns and ;:'q,i“E:ﬁf = 1163, e M Al i SR
nthers (Total)
8. | Highest educational qualification:
{Give details of Sehool / University education with full form of the certificate/ diploma/ degree
course) (Name of the School /College/ University and the year in which the course was completed.}

I, the deponent, above named, do he
best of my  knowledge and belief, n

declare that ;

{a) there is no case of conviction or pendin
th) L my spouse, or my dependents do not

nbowg

Werified I:J/

VERIFICATION

------------------------------------

reby verify and declare that the contents of this affidavit are true and corect {o the
o part of it s false and nothing material has been concealed there from, | further

g case against me other than those mentioned in itams 3 and 4 above:
have any esset or liability, other than those mentioned in items 5 and 6

DEPONENT




Note: | Affidavit should be filed latest by 3.00 MM an the last date of filing nominations.
2 Affidavit soould be sworn before an Lath Commissioner or Mayistrate of the First Class o hefore a Notars
Public.
2 Al celumns should be filled up and 1o column to be left blank. 1F there is no Infarmation ko farnish i respitt of
any item, either “Nii™ or “Not agplicable”, as the case may be, should be mentioned
4. The affidavit should be either tvped o wrigren legibly and neatiy,
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